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Shri A, N. Ray (Disc.)

vestigated and it is in the final stages,
where on account of a broken piece
of the wind-screen the matter came
to light, Mr. Chopra’s case is being
investigated. Why not wait till the
result of the investigation is known?
Within a few hourg after an offence
is committed, you come out with some
gtory which wil give a different 1m-
pression to the public. The humble
request I want to make to hon. Mem-
bers is that in matters where a crime
is involved, allow some time and wat
till the investigstions are completed.
Something has been said about hand-
grenades.

ot wiwee fewy (TmETEmE) - S
frere #7 e ¥ W@ W @i
56 I ¥ FIA FA ¢, I ¥ AR
Wt sz § e fma e

SHRI K. BRAHMANANDA RED-
DY: Live handgrenades were thrown,
but providentially the fuse of the
detonator did not ignite. It was a
providential escape,

oft wdwae frw ;. wo F
w1 ey F 5 fag A frar §—
TZEH FTET W I JTH S |
SHRI K. BRAHMANANDA RED-
DY: Some conclusions were attemp-
ted to be drawn from the fact that
two detonators were thrown and none

of them exploded; therefore, they
were planted there.

oft witwwre frw ;T WY wR
Fw ¥ forg, spftforadt & S vy
% forg v oY X R e £
SHRI K BRAHMANANDA
REDDY: I am not very much sur-

Prised at the sudden ejaculations of
my friend Shri Janeswar Mishra,

“I;N HON, MEMBER: Ajnanes-

RP?‘F‘I B BRAHMANANDA
DY: I do not want to say that.

MR, .
tong &wwrm Ejacula-
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SHRI K BRAHMANANDA
REDDY: So far as Samastipur inci-
dent 1s concerned, it was a difficult
job. The CBI have undertaken &
very difficult task, I hope they are in
the final stages of their investigation
and probably they will take further
steps to put the matter before a court
of law. Ewven about this attack on
the Chief Justice, police have got
some useful clues and they are work-
ing on them. I hope ere long it will
be possible for the police to book the
real culprit.

SHRI S M. BANERJEE: After how
many incidents?

SHRI K. BRAHMANANDA
REDDY: I welcome your rumour,
but there is a place for it So far as
the constable is concerned, it is the
constable on duty who has been sus-
pended, not an old man who was
brought and suspended.

SHRI S M BANERJEE: A man
who was not on duty has been sus-
pended.

SHRI K. BRAHMANANDA
REDDY: If eall of us want this cult
of hatred or atmosphere of hatred not
to spread in this country leading to
sporadic violence or conspiracies, it
should be our effort to create more
confidence in the functioning of our
system and in the fact that we will
be able to deliver the goods through
this system.

16.30 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE PRESS
COUNCIL (SECOND AMENDMENT)
ORDINANCE 1974 AND FPRESS
COUNCIL (AMENDMENT) BILL
—oontd.

MR. DEPUTY-SPEAKER: We re-
sume discussion on the Statutory Re-
solution of Dr. Laxminarayan Pan-
deya to disapprove the Press Council
(Second Amendment) Ordinance and
the Bil} of Shri Gujral Dr. Pandeya
is to continue his speech.
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among the woglting journalists ©
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papers an dremaining seven shall be
working journalists other than edi-
tors;”

g9 €9 wTEo QHo ¥AHo To &
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¥fwr ag Wi T | o Jo Fo W
wfufrfaer fowr mar fow & s g9
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“The purpose of preserving the
{freedom of the press and of main-
taining and improving the standards
of newspapers in India.”
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& gowTT W Frderor sy g wifed !
% qw JegTw A wwer § oo ¥
wwew & Y oy g WAt fis e
mumen ®  frarod @ gevvee
SR IR s Ao W
TAAT AT §

“The dismissal of the Editor of
the Hindustan Times, Mr B. G. Ver-
ghese seems to have been forced on

the owners by direct pressure from
the Government.”
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q7 WA O W AT @ gu Y e
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HIT 97 TE¥qa & FGT L. § TS
arafag T4 &1 @ & o T ¥
fawa & 91 w@ar< & a1 AT F A
AT FTA L. T BT AL A
FEA qEAT &1 XEiAY R wEAT 0y
¥ fF @ LT &1 F0AT 97 7 4 Q@
gl Afes w7 il e @ 3w &
T FAT FY ATEAT FY K FT q99 &I,
A FEETT FT IA WTATIAD FT AHIT
FLAT AET | WK FOY ded &
ST & AT AT B T f e
ag W= FAr & 0 owdr S wTe
TTEAE ¥ g, A5 ATET Wi A
T T Afww A faqeE o A
g o N fava & wovg ggr O ATA
@Y ar av &, I T TR T g
¢ Uz wTaT WG A 99 &L, T8
ag e g1 o A s g, e
#7 wTy g ® fAo wEw & At
At § S o W qiwy F oA H
& g g fie wrew 7 9 ST
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“To build up a code of conduct

for newspapers, news agencies and
journalists in accordance with their
high professional standards.

To ensure on the point of news-
papers, news agencies and journal-
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[wve wesds mretaw atig)
ists the maintenance of a high stan-
ward of public taste".
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WITRrT § a2 faar g, o w frr
% WY Fafmd, §feT w1y 99 % faae
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wim | ey § owaamRt TR,
&5 OqM F1 A% 7 ATER |

& T w7 7 2 fir AT W
g faa ¥ fv 9t St o e
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MARCH 34, 378 - -
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oAt | Sy ofeeg ¥ ot ¥ of wearw
frewT a1 25-7-74 WY, O IW &
qoft wEYaw ¥ qF ey farur Wt 4

“The present composition of the
nominating Commitee was adopted
at the suggestion of the Advisory
Committee of M.Ps on the Press
Council, It was, therefore, decided
to consult Members of Parliament
representing different shades of opi-
nion in order to arrive at a consen-
sus on the machinery that should
be set up for the nomination of
Chafrman and Members of the
Press Council before action is take:
to amend the Act

% g7 gB T1d SEOIM WAEAT § )
¥ mow ¥ ol wAr O g AR &
aw 1 fragfe su & ww @), A
AT F WG W 5% AT & SuviA
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¥ gfz wig gren § T oA
At & waear p fe s Ay g &
ot afefs e ed §, ag 91
drft, 3% #1 Wi syerET i?f!mf'r_?
w afk weafor & wf arfimt §,
W B &% wow wifgg | WA
afufir amt it afe afafa wera d,
N TE & wTOT £ 1 I N W
w19 Tgh A WTQ | T a0
W T e ¥ e o grfief wet
foivd it @ et §, o wgt @w A0
a8, woeT< AW & T faed
wor o ¢ wfufy @ o @f
ok g doF gk §, & fFE
' Ener wor wi ) €
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™ W & qr0 ¥ 37 wgar g
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TN W NG T FIHT A ary o
ok T wTomw ¥ 1 Sw ofreg
qQF W FT a0 LI F 9@
wifen i & 3w ¥ gt &1 wwEw
| S ofteg s Y e @
TOTEE T EE T
¥ forg wer #1 foreft & gra o faer
T @R W wEw TN AW
FL @I & 941 & F97 foedt avg =1
ZaTw ¥ WA faeifear & arg o oo
AT F AR W I WA F7 I
FA Y TAENTR | 7 GRIF Y
¥ WY freweT w1 weTE @ g,
TH WY AW FET § WK AT SIS
frdew ven g fo oY & vowr wndw
FTE R FW T
MR. ¢B.ARIAK:
moved:

“This House disapproves of the
Press Council (Second Amendment)
Ordinance, 1974 (Ordinance No. 14
of 1074) promulgated by the Presi-
dent on the 27th December, 1974."

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I K. GUJRAL): Sir, my hon, friend
has delivered a very able and learned
address but with a wrong promise be-
cause he has not bothered to under-
stand as to why we had been forced
1o issue an ordinance; we were trying
to introduce a Bill in the last session
and we were hoping that the work

completed,

E:*cluc

Wwould be

MR, CHAIRMAN: You may kindly
meﬂlluothnior consideration

W

Stat. Resl. Re. 354
Disapp. of Press Council
(Ind Amdt)) Ord., 1974 & Bill

SHREL 1, K. GUJRAL: Sir, I beg
to move®.

“That the Bill further to amend
the Press Counci] Act, 1965, as
passed by Rajya Sabha, be taken
into consideration”

MR. CHAIRMAN:

“That the Bill further to amend
the Press Council Act, 1085 as
passed by Rajya Sabha be taken
into consideration,”

SHRI DINEN BHATTACHARYYA
(Serampore); It 1s  better 1f the
Minister replies to the mover of the
Statutory Resolution, that 1s Dr Pan-
deya, as to what are the intenlions
of the Government This particular
amendment has been hanging for =a
long time Nobody knows whether
it will be passed at all in this ses-
sion Because this kind of doubt
arises from the way in which the
Government is dealing with these
matiers. Government is not at all
very serious to bring up this amend-
ment and to form a regular democra-
tic Press Council independent of any
pressure of the press barons or of
the Governmental machinery. They
speak of election only so far as it swts
them. They will not allow electhion
to be free and fair if they consider
their candidate will not be elected
in the election. This 15 what happen-
ed in 1972 in West Bengal. That 1s
why there was rigging. There is a
chance of the same practices being
practised in the States, which are
under President's rule The Press is
the media through which the puhlie
opinion 1s focussed, For a long time
the Government has been talking and
talking of de-linking the press from
the grip of the monopoly houses and
so on, But what really happens? It
is the Government which is building
these monopolists. Just as the
of the Resolution pointed out,
been pownted out in this House
times how the Government is
the radio media to propagate
opinion of the Government The
of opposition parties or any

Motion moved:

th

ol

‘Mifbed with the recommendation of tite President.



democratic opinion of the people do
not get any place in any radio broad-

So, I am doubtful whether Gov-
rnment ig at all true to its own pro-

?.
£
:
5
i
§

freedom of presses. What do they
mean by the Freedom of the Press?
In this House it has been discussed
and our party representatives refer-
red to the happenings in Jamshedpur.
An offensive was taken against the
Gujarat Journalist by the Government

That is, Bangladesh had published a
statement by the Minister Shri Sunmit
Chattoraj who is no longer a Minister
because, as per Wanchoo Commission's
report and as dictated by Shri S. Ray,
Chief Minister of West Bengal, he had
to resign from the munistry. And, on
the floor of the House, he brought
very serious chargeg against the
Chief Minister which to our opinion,
may not be fully true. But there are
some truths in it. On the very day.
the Chief Minister took strong ex-
ception to it. The stormtrcopers of
Congress party in power attacked the
press, ransacked it. The owner of the
press was assualted by these storm-
troopers; Darpana Patrika is also a
weekly paper. Frontier has also focus-
gsed the grievances of the ordinary
people, Because that does not  suit
the Government and so they were also
attacked. This way, in every State,
thig thing iIs going on. He mentioned
just now about the Searchlight pa-
per. Everybody lmows that story.
‘What was their fault? You may hold
any opinion; the press must
have a freedom to express
fts views, It is fhe people who
are to judge what Is right or
what is wrong. Government iz not to
do that. But, that Searchlight was
sttacked: the press was bumt Every-

there is no freedom of press, It is the
practice of this Government that so
long as it praises Shrimati Indira

Gandhi and her Government, it 1s
alright. As soon as it goes against
them or propagates for the true princi-
ples of democratic life and what
measures should be adopted by Gov-
ernment to really curb the monopoly
of the landlords and to fight against
the price rise etc.,, then those presses
would be attacked and they will be
put to all kinds of troubles. There
are other ways of curbing the freedom
of the press. The newsprint is under
their control. They have sald here
that fo the maximum upto one lakh
publications, they will get the news
print quota. But, may I ask the Minis-
ter ag to whether the Govt. knows the
actual publication of certain blg papers
and what quota they actually get from
Government? 1 know that in asome
cases to the extent of four lakhs daily
publications, they are getting the
newsprint. You are controlling ‘he
press through distribution of newsprint
quota and through giving adverlise-
ments to the papers also, you are pur-
chasing almost all the papers,

17.00 hrs.

These papers seldom dare to bring
forward the anti people actions of the
Government. As soon as they do it
they will be denied the advertisements
and the newsprint. Those editors who
will exercise their conscience and (r¥
to focus the grievanceg of the peovle
and try to divulge the truth
the owners of those papers Wwill
be pressurised by the Government to
see that those editors are chucked off
from their editorship. 1t “as taken
place in West Bengal. No less a persol
than &hri Vivekananda Mukhopadhys
had to leave a .Congress paper now
owned by the West Bengal Goverr
ment, namely, Basumati Putrika. be
cause he could not express his opinion
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the paper. Everybody knows about
ll.l;r. Verghese's case. Although it s a
sub judice matter still 1 would say
that it smacks of evil snd pressu-
rising tactics of the Government so far
treedom of Press is concerned. They
adopt all possible means {o control the
Press, radlo and other mass meda.

The formation of Press Council could
not be completed through three persons
of very high position like Mr. Speaker,
Chairman of Rajya Sabha and the
Chiet Justice of Supreme Court. They
were to nominate them. Then a Com-
mittee was formed consisting of Mem-
bers of both the Houses but it is st:ll
sagging in the air. I do not know when
the work of thai Committee will get
completed. The Minister himself does
not know because today he is a Minis-
ter and tomorrow he may not be there.
If he chooses lo say something straight-
forward he may lose his job. So, even
Mr. Gujral does nol know the fate of
this Press Council

Sir, the rule of Ordinances has be-
come a regular feature pof this Gov-
ernment. Even in the matter of for--
mation of a Press Council they had to
come forward with an Ordinance. This
is a matter of shame on the part of
Government.

I say that the Pess Council musi be
an organ through which not only the
business circles or big industrialist are
able 1o focus their viewpoint and for
which learned persons like retired
Judges and big professors have to be
Placed in the Press Council but my
Suggestion is that all sections of the
Press, namely, working journalists and
Small newspapers should be represent-
e there. Today I saw a list of persons
Wwho have been given the charme of
dvising the Government for the dis-
tribul_ion of newsprint. One does not
find the name of any person represent-
ing a district level paper. Only names

o1 persons controlli
Cities are fhere. ng big papers in the

In the, districts and sub divisional
<% 1 many newspapers sre pub-
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lished, but, they are not getting any
encouragement from thig Government
although they speak of it. Therefore,
my point is that journalisty should be
taken in, the representatives of press
workers should be taken in, the small
papers and the district papers should
also be given representationg and all
corruption in regard to distribution of
newsprint, giving advertisements and
pressurising tactics of big press must
be stopped and unless you do it, there
is no meaning in setting up this Coun.
cil. It will be a mere hoax. Nothing
more than that. In the end, I again
express my doubis whether the Gov-
ernment is sincere in this matter or
not. The Minister must convince the
House as to when and in what way
they are going to form the Press
Council.

ot wwrery wifew (de) Tawmfy

7q, Mo AT ATIAAN qiF ¥ A
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It is a very simple Bill. It |s only
trying to extend....
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It is only trying to extend the time
Limit of the Press Cuuncil, to the end
of this year. We can call it a routine
Bill. But, some of the Members might
be interested in going through the
various aspects of the Indian Press in
this country. Sir, as you know, a
Parliamentary Commuttee has been
formed, consisting of Members from
both the Houses, and it has been work-
ing on drafting a Bill for comstituting
the new Press Council. It would not
be proper for me to go inlo the merits
or demerits of the proposed Bill be-
cause I happen o be a Member of that
Committee. But, Sir, I would like to
comment on the functioning and con-
stitution of the Press Council. Now...

SHR] S. M. BANERJEE (Kanpur):
As a member, he should not speak.

SHRI ANANTRAO PATIL: I am not
criticising. The House must know how
does the Press Council function,
whether it is useful and whether it is
beneficial or not, because, adverse
comments have been offered by both
the Members on the Press Council
Therefore, ] must speak on that, This
Press Council was created or constitut-
ed by drafting a Bill in 1963. If means
nine years have pissed, If want
1o make an assessment of the working
ed by drafting a Bill in 1965, It means
not be out of place. It would not be
doing any injustice to the Press Coun-
cil.. Sir, the main aim and object of
the Press Council is to preserve the
freedom of the Press. The second aim
is to maintain and to improve the
standards of the Indian journals and
the journalists. This Press Council
came into existence on the recom-
mendation of the Press Commigsion.
The Press Commission had recom-
mended that in this counfry, a Press
Council {s a necessity to maintain and
to improve the standards of the Indian
journals

There is a difference beiween our
Press Counell in India and the Press

cil is created by an Act of Parliament.
A Bill was brought forward and we
gave them the machinery, how the
Council is fo be constituted, what type
of functions it is expected to discharge.
Some members are under the wrong
impression that Government has get
direct control or direct link with the
Pregs Council. which is nol a fact. It
is a statutory, autonomous, free body.
It has nothing to do with the Govern-
ment

SHRI M. C. DAGA (Pall): Who
nominees the Chairman of the Couu-
cil?

SHRI ANANTRAO PATIL* I am
going to tel] you everything.

During the last 9 years of its func-
tioning, there may have been some
acts of omission and commission on
the part of the Council. but by and
large, it has done its best to fulfil the
opjectives for which it wag created
No doubt, there are some shortcomings.
because the Council was not armed with
sufficient powers. Let us lake the case
of the Haryana Government. When o
case came before the Council relating
to that Government, the Stale Govern
ment said: ‘We do not recognise the
Press Council. Now another impor-
tant case is going on before the Press
Council as well as before the Delh
High Court, that is, the cagse of Mr
Verghese, Editor of Hirndustan Times
Here again, the proprietorg of Hindus-
tan Times, their counsel, has claimed
or pleaded that the Press Council has
no jurisdiction, that it cannot deal with
the case of Mr. Verghese,

I am pointing out that these are the
weaknesses because the Press Council
is not sufficlently armed with powers.

SHRI B. V. NAIK (Kanara): As 2
member of the Presg Council, you 2r¢
bound to defend it.

SHRI ANANTRAO PATIL: A ques
tion was asked about who nominates
the Chairman. The Bill itself contains
a provislon how the Council will be
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constituted, who will be the nominat-
ing committee, who will be the mem-
bets. There was a nominating com-
mittee consisting of the Speaker of
Lok Sabbha, the Chairman of Rajya
Sabha and the Chiet Justice of the
Bupreme Court. The members were
selected from different bodies, from
proprietors, from working journalists,
from the management and from other
sourcey also,

SHRI M. C. DAGA: What are those
other sources?

SHR] ANANTRAO PATIL: Com-
moners, representatives of laymen.

When criticism appeared in some
newspapers about the nomination or
selection of members, these three high
dignitaries of the nominating Com-
mittee declined to serve as a nominat-
ing body and a crisis developed. So
Government thought it fit to come
again to Parliament for the constitu-
tion of a new Press Council. This
could not be dome during the stipul-
ated time and so an ordinance had to
be promulgated. ] hope the Minister
will find it possible to bring the new
Bill during this session, and it will try
to do away with the shortcoming which
the present Press Council is facing.

Besides maintaining and improving
the standard of journalism, the other
function of the Council, which is very
important. is that any citizen, news
Paperman, editor, working journalist or
a reader of a newspaper can bring to
the notice of the Council or allege in
the form of a complaint that such and
such journal is not functioning accord-
ng to journalistic standards, or such
and such newspaper is printing obscene
matter. Such cases came up to the
Press Councll and the Council was
Rood enough to deal with them. There
Wis no legal sanction; there was only
moral ganction. Some journals which
used to pléad guilty were censured.
The question is whether in future cen-
Sure is an adequate corrective measure.

we say that the Press Council
bas to muintatn and preserve journal.

. “istic standard or improve
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it, is it
possible when monopolistic and restric-
tive trade practices exist in relation to
jornalistic sphere and the Govem-
ment do not propose to take steps
immediately.

SHRI M. C. DAGA: What is journ-
alistic standard? -

MR. CHAIRMAN: May 1 request
him to reserve his questions to the
Minister?

SHRI M. C. DAGA: He i{ a great
journalist. -

SHRI ANANTRAO PATIL: Of 30
years standing.  Journalist standard
is difficult to define in one senience,
I shall tell you some examples.

MR. CHAIRMAN: You can do It
lat -, ,.u «.a wold o semingar aod
educate him. Please complete your
speech here,

SHRI B. V. NAIK. Loyalty {o truth
is the journalistic standard.

MR. CHAIRMAN: Mr. Naik will have
his chance.

SHRI ANANTRAO PATIL: We would
expect from the Government that the
big Press should have bLeen delinked
and diffused long time back. Other-
wise, journalistic standards are not
going to improve. During the last
six months or even one year, what is
going on in the newspaper world?
Newspapers should educate people,
and create an informed public opinion
to save democracy and have peace and
non-violence in the country. During
the last few months many big news.
papers belonging to big mongpoly
houses are directly‘indulging in (QU-
tics and creating such an atmosphere
that sometimes we are made to think
whether democracy is in peril® Speak-
ing in a gathering of journalisls on
the freedom of the Press in Ihdia and
in Asia, the Presideni of the Inter-
national Press Instifute Mr. Meir said:
“Political pressures t ruling parties in
Asia were the biggest threat to the
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freedom of the Press. India, Malaysia
and Indonesia and Phillippines until
recently had a free Press but now the
Governiments in these countries had
invaded the Free Press or demolished
this freedom. ” This is totally incor-
rect. I say so not because ] belong to
that profession or I belong to the Rul-
ing Party. With my experience of the
last six years in the Press Council I
say that I do not think there is any
infringement of freedom of tae Press
by the State or by the Government. I
have myself criticised and I have been
criticising the Congress Government at
the State and at the Centre and nobody
has asked me: though you belong to
the Congress Party, why do you criti-
cise the Government?

This is what I call freedom of the
Press, freedom of the editor. But
freedom of the Press and freedom of
the editor do not mean licence, These
big newspapers and their proprietors,
managements and Boards of Directors
think that freedom of the Press means
licence,

You take the Indian Express and
their allied publications in Indian
languages. They have started a crus-
ade against the Government, against
the ruling party. I do not want to go
into a controversy about “Motherland®
or other papers and what they are
indulging in. But the first anq foremost
duty of the newspapers of this country
at this juncture is not only to save
freedom but to strengthen freedom and
democracy and see that this country
progresses.

How many newspapers in the metro-
politan cities do take cognizance of the
problems and the worries of the com-
mon man far away from the big cities?
Recently a Fact-finding Committee has
given its report. It has not been ‘made
available to Members of Parliament.
It is a monumental document and 1
pay my compliments to the Members
and Chairman of that Committee. In

’ Disupp. 63‘ Press Council
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that Committee’s Report it has been

stated that the newspaper business
creates or generates wealth and gets -
more profit than any other business.

They have given examples. But 1

would like to know how many of these

papers plough back their money or

profit to improve the standard of their

journals or journalism in India,

whether their profits are ploughed

back into the language newspapers so

that their standard alsp improves. It
has not been done. So, at this juncture
what is required is this. Government
has also admitted it and they were
only waiting for this Committee's Re-.

port. The first thing which we have
to do is to de-link the press from the
big business houses. If we do not do

that, I think all the recommendations

of the wvarious bodies like the Press
Commission, the Diwakar Committee
and this Fact-finding Committee will

be of no use. If the present tendency

continues, the big papers with their

monopolistic tendencies and restrictive

practices will never allow small and

medium newspapers to grow.

The Press Commission had stated in
their report that newspapers were
meant to give news. But todays news-
papers are meant to give advertise-
ments. If you see the Hindustan Times
or any other newspaper, you will find
that 75 per cent of the space is con-
sumed by advertisements and only 2§
per cent by news. We are spending
crores of dollars and other wvaluable
foreign exchange for importing news-
print and all this is unnecessarily wast-
ed for printing advertisements. So,
this Fact-finding Committee has recom.
mended that if the ratio of 60-40 can-
not be maintained, at least a ratio of
50-50 should be maintained and that it
should be made compulsory.

When the big newspapers get a
revenue of Rs. 1 crore or Rs, 2 crores,
why should there not be a tax on
advertisements? On the contrary our
Finance Minister has levied a tax of
one per cent on all production which
includes 'newspapers also. Today tak-
ing the cost of production of news-
papers, it is a battle for survival for
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that this tax should not be levied on
the amall and medium newspapers.

Finally, the Press Council which will
come into existence after the passing
of the proposed Bill ghould be guffi-
ciently armed with powers and we
should not be satisfied merely with
moral sanction, I have already said
that I pay my complments to the
Chairman and members of the Press
Council. They did their best. I hope
the next Press Council’s Chairman and
members will also do their best.

With these words, I support the Bill.

SHRI 5. M. BANERJEE: Sir, this
particular Bill wag passed by Rajya
Sabha and the minister replied to some
of the pointg raised there. When we
talk of the freedom of the Press, we
should try to define what should be the
freedom. I am all for the freedom of
the press, but freedom for what? If
some of the press magnates whom we
call vested interests or monopolsts, to
protect their own interests whether in
the jute industry or textile industry or
iron and steel or even the interesis of
the Government, utilise the press for
that purpose, that particular freedom
should be checked.

My hon, friend, Shri Anantrao Patil,
15 an outstanding journalist and 1
have great regard for him. But when
4 decislon was almest tentatively taken
1o bring a Bill about future press
ownership, g it not a fact that the
Chairman of the Press Council Justice
Rajagopala Alyangar, had a talk with
Mr. K. K. Birla and wanted to advise
him to convent the Hindustan Times
ang other papers into a trust to avoid
diffusion of press ownership, so as to
enable the Clovernment to introduce
this legislation? I want a satisfactory

he hag done the greaest harm to our
ountry amd T don't feel that he should
tontinye sy more as Chairman of
the ' Conet],
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As I said, ] am all for the freedom
of the press, but the manner in which
certain newg are twisted, distorted an:t
magnified is a matter to be seen and
understood. The case of the editor of
Hindustan Times, Mr, George Vergese
has been referred to many timeg that
he has been victimised by Shri Birla
and they say that Government had
some hand in it. All newspapers have
come out with ediforials defending Mr.
Verghese, as if to defend Mr. Verghege
is to defend the freedom of the Preis.
Where waes the freedom of the presg
gone, where were the champions of the
freedom of the press, when Shri B. R.
Vatts, one of the finest journalists, a
correspondent .of the PTI, was
victimised by the PTT authorities? Not
a word in support of his claims came
except from those who were sincere
journalists, who owe their allegiance
only to journalism. All the trade
umions stood by the side of Shri Vatts.
But, as far as my information goes,
Shr: Verghese never tried to champion
the cause of those working journalists
who are really workers. So, I do not
want to say anyithing about his case.
Let him fight with the Government or
the Birlas, as he likbs.

Then I come t{o the horrille condi-
tions of the working and non.working
journalists in some of the newspapers.
Recently when I was in Bangalore and
1 wag addressing a press conference
some of the journalists told me what
they are getting at present. While
every industrial employee in the coun-
try has got some interim relief, the
journalists were denied even interim
relief. Some of these journalists were
getting 50 paise as mlileage allowance
for their rounds. I am surprised that
this is the condition of the journalists
even today when the newspapers are
making fabulous profits.

Coming to the small newspapers,
which are neither favoured by the
Government nor by the big busines:
houses, they are honestly trying to run
their papers in a balanced way and not
to satisfy somebody. But they find that
they are unable to pay thelr journ.
alists, There are instances where the
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Journalist do not get their salanes for
months together. They carry on with
some advances which they get. I
would like to know what is the policy
of Government regarding small mews-
papers.

Then 1 come to the conversion of
PT] and Samachar Bharati into a
public corporation. A solemn promise
was made in this House, on the basis
of the Press Commission Report which
was published long ago, that PTI weuld
be converted into a public corporation.
What has happened to that promise?
I say as the president of the PTI Em-
ployees' Union that this is our demand
and that we shall continue {o agitale
&8s long as it is not converted into a
public corporation.

867  Stat. Resl Re
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The PTI has constructed a huge
building in Parhament Street for which
lakhs of rupees have been advanced by
Government and financial institutions.
I do not know what 1s the earmung out
of that building. When we talk of ac-
ceding to the demandg of the workers,
the General Manager comes with a
weeping face and says that it 13 with
the greatest difficulty that he 1s paying
the wages of the employees and, per-
haps, after his tenure 18 over they will
not get even their wages, This is a
sad commentary on the working of the
PTI. Now the PTI is headed by whom?
It 15 headed by the same business peo-
ple, who are the directors of the PTI
ana UNI. 1 say that those directors
should be removed and both PTI and
UNI should be converted Into public
eorporations.

Then, what has happened to the Bill
o0 diffusion of ownership of the press?
They were saying that they were
awaiting the report of the Commission.
The grestest tragedy in this country 18
that tired or retired judges of the
Bupreme Court or High Court are
appointed as commissions, and they
never submit their report, because
submission of the report means un-
employment for them. I would like to
know from Shri Gujral whether he is

MARCH 24, 1078
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really interested in breaking the mono-
poly in the press, or he is alsp going
to succumb to the pressure of the big
busines¢ houses.

I have come to know that the Press
Council] has given some paironage to

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): The hon. Member does

SHRI ATAL BIHARI VAJPAYEE
Now, we see the link. We understand
the link with the Labour Minister

SHRI S. M. BANERJEE: I am not
concerned with the Link or Patrwi of
Motherland,

1 am talking aboug the Labour Mi-
nister’s statement: The Labour Mims-
try conducted the verification for the
tation to
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MR. CHAIRMEN: Now, before I
cell the next speaker, qnly two hours
are allotted for this and we have al-

pm, It is not 1 hour 45 minutes that
We have taken.

MR, CHAIRMAN: All nght, the
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MR. CHAIRMAN: I would like to
know from the Minister of Parliamen-
tary Affairs how do we propose to g0
after six? It was first decided that at
6 Oclock, half-an-Hour  discussion
will be taken up

Resl, Re, CHAITRA 3, 1897 (SAKA)

Stat. Resl. Re. 373
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ing that whatever time is spent on
the earlier discussion under 193 we
shall add after Six. I have consulted
the leaders of several Opposition
Members and we have now come to
an agreement that today, we shall
finish the Press Council {(Amendment)
Bill. After that, Half-an-Hour Discus-
sion will be taken up,

Tomorrow, the House will git until
the Nagaland Proclamation, Nagaland
Budget, Supplementary Demands for
Grants and also the Air-Force and

Laws Amending Bill and the
Statutory Resolution regarding the
Gujarat Electricity Board and all
those items on the agenda papers are
finished. So, tomorrow the House
will sit as long as is necessary to
finish those iterms That i3 the agree-
ment which has been armved at and
I would request you to proceed with
that accordingly

MR. CHAIRMAN: Should I take it
that this is the view of the House?
You say you have consulted already.
And no body has objected to that.
Anyway, formally, do you want me to
put 1t? I shall put i1t formally. Is
this proposal of the Minister for
Parliamentary Affairs agreed to by
the House?

SEVERAL HON MEMBERS: Yes,
yes, it ig agreed

MR. CHATRMAN: Let Mr Nalk
now continue,

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, I think this 18 the third
time, that the Minister for informa-
tion and Broadcasting, Shri I K
Guyral, has come forward here re.
questing for the extension of the time
and coming up with certain concrete
proposals, This is also, if I remember
& right, the second time that an Ordi-
nance has been invoked in order to
extend the time of the Press Council
Last time also the same points
discussed and naturally from the es-
sential polnt we discussed about the
press at length,



The Minister of Information and
Broadcasting from time to time tiells
us—whether it Is a question of movie
a8 the medium or the press as the
medium-~that the country has to make
up its mind as to the ulumate pattern.
He used the words whether the Press
Councud must have feeth or nol have
1ts teeth, 1n other words, whether 1t
must have pumtive and other powers
or not. He said that the country has
to make up its mind us to whai sort
of Press Council we must bring into
this country, On my own part, 1
would say that before the country
mekes up its mund may we know
whether the Minister has made up hus
mind or not” As a Minisier it 1s his
first duty to come up before the House
and exactly tell us as io what his
thinking is, Therealter, it 18 fo1 us to
debate

It 15 the third time of extension for
the Press Council. Let him make up
his mind by the time ne replies or let
him accept my amendment regarwing
tme.limit in making up the aund of
the Government

The Press Council had been starled
In the year 1965 for mantaimng
standards of Indian journalism and for
keeping the freedom of the Press.
Have we gucceeded in thuis lLumted
ebject? 1 say, we have noi, Accoid-
ing to the report of the Press Council
itself there is an Article which has
appeared n Roopangana, . Gujarat:
weekly of Ahmedabad which I quote:

“Daughter of the teator who did
the maximum damage to the country
18 ruling today.”

Obviwously, it refers fo the present
Prime Minister and late Shri Jawahar
Lal Nehru. What a pityl What did
the Presg Council do about It?! The
Press Council found it to be wulgar
and utter lack of taste and admoni-
shed the Editor for it

1 would like to have for maintensnce
of the freedom of the Press 4 pezsod

MARCH 24, 1078
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Mke Jack Anderson who revealed cer-
fain secrets. There is s0 much of
complaint about some of our secret
service agencies in thig country. But,
there has been no one Lke him to
come out in the Press and bring out
exactly a charge sheet about the gecret

Lippman. Under the circumstunces

I am afraid I have no very Hattering
words to use about the Indian Press
as 1t stands today, pressed on one side
by black money and on the other side

the insecunity which this big mones
breeds in the journals so that the best
of the journals cannot find the hght
of the day. I would also like to know
from the Minister, there was 87 much
furore about Prat: Pakhsh on the
floor of thug House, This may be &
pre.dated report of the Press Council

What hag been the action taken either
by the Governme it from the Centie
or by the Presg Council swc toto n
regard to Prati Pakhsh? Mr Chair-
man, I am coming ip the most 1ele-
vant point Even when 1 am -pealung
today, I am not speaking for the Pre.s
gallery I wonder whether my figure-
could be wrong that 80 per cent of
the people who are participating 1

Lthe debateg here are not speaking foi
the Press and for the effect of sensa-
tion including—mnce my dear frieud
Mr Shashu Bhushan agrees with nme—
members of the treasury benches and
the Council of Ministers. Now, 1 atk

a constable takeg a rupee You call
it corruption. In the wvocabulary ol
the proponents of the total rcvolution,
thuis 18 corruption 1 do not know
whether playing to the Pressg galle.t

in the countiry, whether by the Min:-
ters or the Members or other Members
of the political fratermity is mot .nlel
lectual corruption of the worst sort
that we can find. that we do for the
sake of effect. We create scenes 07
the fioor of the House for the sake of
effect and we create scenes so that ouf
constifuencies and the rest of them
are fed on this abmormpl behaviour
of fairly nermal and ssne persons
when we muet them in the Centrdl
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something has got 1o

done. Mr. Inder Gujral should no

longer continue 1o git on the fence.

Then, he will have the fale of the

Humpty Dumpty.

L
-

We know that the Press Council 1s
a voluntary body in the UK. But, in

do not mean to say that it can be
bought for such a cheap price, the
Presg Council Budget. But. when the
conditiong are Indian, when Indian
replities prevail, try to find out an
Indian solution and don't go by hypo-
thetica] concepts of the freedom of the
Press. Where is your freedom of the
Press when the journalists are bought
from head to foot with the rupees,
annag and pies, indulging in black-
mail and indulging in black.out? I
am quite gure some of the very salient
points will be blacked out by the
Press. At the back of everything 1s
the black mouney of the big Lusiness.

We talk in the air about obscenily.
Something, very very innocent, of
Kushwant Singh's writing, something
out of his liberalism, ig called as obs-
cenity in our Press,

ot i wpr ot (CsdRE)
T A A 97 B AT | )
q Q8% TATE |

SHRI B, V. NAIK: Sir, as far as
obscenity is concerned, what are these
advertisements of variong textile mills?
I think the hon. Minister knows fully
well. These photographic models,
these photographic models, what are
they? I do not want to go into the
details about the whole racket of ad-
vertisements, advertlsernent and sales
evecutives, modelg and photographers
because this is Infernational Women's
Year I would only say that let us stop
Obscenity particularly within those
2ffluent gections and the wuy of life
that they are following. Therefore.
Sir, I would urge this. I am eoming
 my last point. There are only
Yuree’ or four people In the country
“ho are above criticism, There is

CHAITRA 3, 1897 (SAKA)
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the speaker of the House, whose Chair
you mre adorning at present, there is
the Vice-President and then the Chiel
Justice of India. Of course, the Pre.
sident of India is there in Rashira-
pati Bhavan, These are the only peo-
ple who are above criticism. We can-
not bring in their names, Who else
have we got to adorn this nominat-
ing committe? If they say that be-
cause of the criticism made, they are
going to abdicate thely responsibility,
it would be an abdication of a very
high responsibility cast on them by
Parliament and the Act. I would
“therefore, say that they should not
shirk their responsibity and the
nominating commiitee shoyld confinue
as before. Let the Minister accept
my amendment,

S

18.11 hrs,

PAPER LAID ON THE TABLE—contd.
OrpErR UNDER Dermxr Munrcipal Cor-
PORATION Act, 19537

MR. CHAIRMAN: The hon. Minister
of Home Affairg hag requested that he
be permitted to lay a paper on the
Table of the House.

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): What paper?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): I seek permission to lay on
the Table an Order under sub-section
(1) of section 480 of the Delhi Muni-
cipal Corporation Act 1957 dated 24
March. 1875, along with 2 statement
of the reasons as required under sub-
section (3) of section 480 of the caid
Act. [Placed in Library. See No LT-
9278/75].

MRB. CHAIRMAN: The Speaker has
given him to permission to lay it on
the Table,

&t wew fagd e warafe
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